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(e) what step are being taken to in· 
~ . rea e our 0 productIon? 

TIlE MINISTER OF STATE IN THE 
DEPARTME T OF PETROLEUM IN 
THE MINISTRY OF ENERGY (SHRI 
GARGI SHA KAR MISHRA): (a) A 
lotal quantity of about 17.33 million ton-
oes of crude oil wa imported in 1982. 

, (b) to (d). 0 far import of 13.5 million 
tonne of crude oil ha. been approved for 
J 983. Keeping this in view, the quantity 
li ~ely to be imported in 1983 will be less 
by 3.83 mill ion tonne than the quantity 
imported during 1982. 

,. (e) Several mea ure have been tak n for 
augmenting indigenou crude oil produc-
tion. The e include acceleration of in-
digenous cmde oil production program~ 

me , repair ' to the exi ting ick well, pro-
po ed implemen:a tion of a number of en-
.hanced recovery techniques. 

Proposal to Develop Alcohol ba cd 
Industry 

1515. HRI DAU ATSINHJl JADEJA: 
Will the Mi ni t r of CHEMICAl AND 

RTIUZERS be pleased to state: 

(a) whether there is any proposal to 
develop alcohol Clnd alcohol ba ed indus-
try in the country; and 

(b) if so, what t p have been taken 
in this regard? 

• THE MINI ER OF TATE 1 THE 
MINISTRY OF CHEMICALS AND FER-
TI UZ RS ( HRT R. C. RATH): (a) and 
(b). Yes, if. here ha been con idera-
b'e development in the country in the 
production of alcohol and alcohol ba ed in-
du tries . Propo :lIs ubmitted to Govern-
ment for production of indu trial alcohol 
and alcohol ba ' cd chemicab arc L.on idered 
tak ing inlo a count (a) the availability of 

ola es/alcohol (b) capacity already 
developed and capacity under development 
for the parti ular chemical , (c) economic 
viability of tbe project, etC. 

In order to improve the availability of 
alcohol as feed-stock for alcohol ba ed in-
dustrie , the State Governments have been 

requested (i) to ensure that all available 
molasse are gainfully used; (ii) to en-
courage the u e of khand ari molas es for 
alcohol production; and (iii) to ensure cre-
arion (by sugar factories) of adequate and 
proper storage facilities for molasses. The 
Government had also set up a Committee 
of technical experts to examine the effi-
ciency of alcohol production, improvement 
in technology for fermentation, ~uel conver· 
sion and promotion of alcohol based in· 
dustry. The report of this Committee , 
submitted to the Government in January, 
1980, ha been commended to the States 
and the distillery industry. 

After the last meeting of the Central 
Molasse Board held in J anuar1. 1983 y, , 
Government have s t up three Working 
up ,one each on (i) rationali ation of 
various levies imposed by the States on 
alcohol, (ii) storage of mola ses and (iii) 
capacity utili ation, to examine important 
factor of the development of alcohol 
indu try and alcohol based industry. 

ewsprint Policy 

1516. SHRI CHINTAMANI JENA: 
Will the Mini ter of INFORMATION 
AND BROADCASTING be plea ed to 
state: 

(a) whether Newspaper A ociation met 
in New Delhi on the 17th NQvember, 1982 
to di _cu new print policy 1982-83; and 

(b) if so, the detail thereof? 

THE DEPUTY MINISTER IN THE 
M( ISTRY OF IN ORMATION AND 
BR ADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY AF-
FAfRS (SHRT MALLIKARJUN): (a) The 
Government is not aware of "Newspaper 
A ociation" having ·met in New Delhi on 
17th ovember 1982 to di cus newsprint 
policy for 1982-83. However, on this 
date, the All India Small & Medium News-
paper A ociation did meet in Delhi and 
according to the re olutions received from 
the As ociation, it di cus ed various matters 
relating to newsprint. 
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(b) The main points made by the A o· 
ciation at the above mentioged meeting are 
given below:-

(i) The amendment to the New print 
Control Order requiring publi bing of 
print order bould be withdrawn; 

(ii) The State Trading Corporation 
hould treamline it working particu-

larly concerning di tribution to "\malt and 
medium newspaper; 

(iii) Timely and adequate '5upply of 
all size of new print to mall news-
paper should be ensured by State Trad-
ing Corporation; 

(iv) The procedure for maintenancl! 
of account etc. shoqld be revi d dra -
ticall making it impler and ea ' ier to 
comply with by mall and medium new -
paper. 

Allotment of O.B. Van to Karnataka 

1517. HRI B. V. D SAl: Will the 
Mini ter of rNFORMATfON AND 
BROADCASTfNG be pleased to state: 

(a) \\>hether Karnataka ,overnment h 
urged the entre to allot one black 1nd 
whi c outdoor broadcasting van (DB Van) 
I( Karnatakn to telcc<I'it programme inde-
pendently; 

(b) whether according to State Gov~rn

rn nt. allocation of OB van would help 
viewer .... in Bancalore to have two channel 
ervice-one of it · own and other relayed 

from either Bombay or M adras; 

(c) whether Stale Governm nt hac; re· 
quested the entre to provide a R~lay T.V. 
·tation at My ore; 

(d) whether State Government ha 11 0 
impressed lip n Centre the need to provide 
more overage to Karn ataka on TV a :.\t 
pre ent the viewer in Bangalore have 
been complaining that programcms relayed 
w re f p or quality; 

( ) whether the requ st of State Gov'~rn

m ent hn been con idered ; and 

(f) if o. the d tail ' and hy what time a 
final deci ion will be taken? 

TH E DEPUTY MINISTER IN Tflli. 
M1NI TRY OF INFORMA ON AND " 
BROAD ASTING AND IN THE DE· 
PARTMEN OF PARLIAME TARY 
AFFAIR (SHR[ MALLIKARJUN): (a) 
Yeo Ir. 

(b) Doordarshan has not yet gone for a 
2- hannel service anywhere in the country. 
Provi sion of OB van does not mean addi·· 
tional channel. 

(c) to (0. Interim T.V. service with a 
1 KW tran mitter wa tarted at Banga)o~ 
w.e.L 1 t November 1981. For telecast-
ing programmes relevant to Karnataka, a 
,"n -nedged T.V. centre is being et up at 
Bang~tlore a a part of the lxth Plan. Thi 
~ 984-85. Extending T.V. service to other- I 

places like My. ore, in the State of Karna-
la k of purcha e of cable and conductors; 
re ourccs in future plan. 

Sixth Plan Development to uffer Setback. 

151 l. HRI B. V. DE AT: Will the-
~1ini..,ter of N RGY be plea ed to tate: 

(a) wheiher the ixth P lan pOWcf pro-
t;ramme is to LIfTer a elback if lhl! rore ent 
oIT-take of cable~ and condu ors for dis-
trihu lion and tran"mis ' ion i'i not improv-
ed; 

(b) if '0, whether the lippage in the 
power tran mL ~ion and distribution alone 
will h about 67 per cent of th~ target; 

(c) whether thi ' i ' mainl y on account of 
lack of purcha 'e of Cable a nd Con-
ductor ; 

(d) whether State lectricity Board sus-
pended their pun.:ha e of cables flnd 
""onduclor.... f[Jm mid-1980 and \.:ven re-
fused to lift their requircmenb for which 
eon :r::l: had already been cnkr::d Into; 

(e) if "'0, the m ain rea. on for not pur- _. 
cha ing the . arne a nd w bether .tDy fresh 
order ' in 1982 were pIa ed; and 

(f) if o. t what extent they were ob-
tained and the step Governm nt propose 
to take to order nnd ob :ain cable and 
c')ndllctor ? 




